THURSDAY, FEBRUARY 29 , 2024

Mcro

U GRO CAPITAL LIMITED

dth Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mumbai 400070

POSSESSION NOTICE APPENDIX IV (See rule 8(1)) (For Immovable Propearty)

Wheraas, the undersignad baing the Authorized Officer of UGRO Capital Limited, having its registered office at 4th Floor, Tower 3,
Equinox Businass Park, LBS Road, Kurla, Mumbai 400070, under the Securitisation and Reconstruction of Financial Assels and
Enforcement of Security Interast Act, 2002 (54 of 2002} and in exercise of the powers conferred under Section 13 (12} read with rule 3
of the Security Interest (Enforcement) Rubes, 2002, issued a demand notice to repay the amount mentioned infhe nofice together with
interest thareon, within 60 days from the date of receipt of the said notice, The borrowers having failed to repay the amount, notice is
hereby gaven to the borrowers and the publec in general that the undersignad has taken possession of the property descnbed herain
below in exercise of powers conferred on him under sub-section (4) of Section 13 of the Act read with Rule & of the said rules of the
security Interest (Enforcement) Bules 2002, on the day, month and year mentioned below. The borrowers inparticular and the publicin
general Is hereby cautionad not to deal with the proparty and any dealings with the property will be subject to the charge of UGRO
Capital Limited for the amount mentioned in the notice together with interast thereon. The borrower's attention is invited to provisions
of sub-section (B) of section 13 of the Act, in respect of ime available, to redeem the secured assets.

BORROWER DETAILS

Demand Nolice POSSESSION DATE

1. AFC Restaurant 2. Mr.Mohammed Shativddin

3. Mrs. Afreen 4, Mrs. Gousiya Begum
Loan Account Number: HCFSIDSECODOD 022372

Demand Notice dated 11-12-2023
for an amount of Rs. 54, 85,290/-
as on 05-12-2023

27-02-2024

Morigaged Property

Place: Tﬂlangana “Diate:: 20.02.2024.

All that piece and parcel of Land with Property of Tin Shed along with open place bearing Municipal Mo. 12-4-158/1, Silwated
in 8Y Mo.1856 area measuring 300 5q.Yds, Ground Floor Tin Shed Plinth Area 1288 Sq.Feets Situated at Ward No.12, Block
No.5, Murshad Gadda, Siddipet, District Siddipet. Butted and Bounded on the North by Darga, on the South by House of
Gopal Rao, on the East by House of Others, on the West by Musthabad Road to Area Hospital Road 60 Feets.

~ &[)/-Kasibhotla Kutumba Ramprasad - Authonsed Officer - UGRO Capital Limaad

Muthoot Homefin

@

Muthoot Homefin (India) Ltd.

Corporate Office: Unit No. 19-ME, 19th Floor, The Ruby, Senapati Bapat Marg,

MNear Ruparel College, Dadar (West), Mumbai, Maharashtra - 400 028

DEMAND NOTICE

Under Section 13(2) of the Sacuritisation And Reconstruction of Financial Assets And Enforcement OF Security Interast
Act, 2002 read with Rule 3 1] of the Security Interest (Enforcement) Rules, 2002

The undersigned is the Authorised Officer of Muthoot Homefin {India) Ltd. (MHIL) under Securitisation &nd Reconstrection Of
Financial Assets And Enforcement of Security Interest Act, 2002 ({the said Act). In exercise of powers conferred under Section
13{2] of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorised Officer has issued
Demand Notices under section 13{2) of the said Act, calling upon the following Borrower/s (the “said Borrower™), to repay the
amaunts mentioned in the respective Demand Notice/s issued tothemthat are also given below.

In conmection with above, Notice is hereby given, once again, to the said Borrower to pay to MHIL, within 60 days fram
the publicatien of this Notice, the amounts indicated herein below, together with further interest at 2% p.m. as detailed
inthe said Demand Motices, from the dates menticned below till the date of payment and/or realization, payable under
the loan agreement read with other documents/writings, if any, executed by the said Borrowers. As security for due
repayment of the loan, the fallowing assets have been mortgaged to MHIL by the said Borrowers respectively

| Sr.

No.

Mame of the Borrower(s)/
Co-Borrower(s)) Guarantor)
Loan Account Mo./Branch

Total Outstanding
Dies {Rs.)

Date of
Demand
Motice

Description of secured asset
{immowvable property]

1

5 Sakthivel/ S Sathaya/
102-10200158/
Karimnagar

Aluri Praveen) Soundarya
Doodapaka/
051-05100751/
Hyderabad

Rs. 2,26,5325 (Rupees
Two Lakh Twenty 5ix
Thousand Five
Hundred Thirty Two
Only)

Rs.4,01,3855 (Rupees
Four Lakh One
Thouwsand Three
Hundred Eighty Five
2y}

23-Feb-
2024

23-Feb-
2024

Road, West: Bojaraju House

H. Mo 1-100/25/1, {Ntr Tamil Colony], Sy Mo 274,
asifnagar Village, Kothapalli Haveli Gangadara
Mandal, Karimnagar, Telangana on The Bounded By
Morth: Laxmi House, South: Jan Babu House, East:

H. No.12-1-669/33/1, [Ptin No.1181227434),
Arganagar, Shanthinagar, Lallaguda, Secunderabad,
Telangana 5tate, Pincode;- 500017 On The Bounded
By: Morth: Meighbours House, South: Road, East:
Meighbours House, West: Neighbours House

If the said Borrowers shall fail to make payment to MHIL a5 aforesaid, MHIL shall proceed against the above secured assets under

Section 13(4) of the Act and the applicable Rules, entirely at the risks of the said Borrowers as to the costs and consegquences

The said Borrowers are prohibited under the Act from transterring the atoresaid assets, whether by way of sale, lease aor

otherwise without the priorwritten consent of MHIL. Any persan who contravenes or abets contravention of the provisions of

thesaid Act or Rules made thereunder, shall be lizble for imprisonment and/or penalty as provided under the Act.

Date: February 29, 2024
\I:'Iace: AP/ Telangana

5dy-Authorized Officer,
Muthoot Homefin {India) Lirniteﬂj

]} HDFC BANK

HDFC BANK LIMITED

Branch: Fourth Floor, Krishe Sapphire, MSR Block, Hitech City Main Road, Madhapur,
Hyderabad - 500081, CIN L65920MH1934PLC0OB0E18 Website: www. hdfcbank.com

DEMAND NOTICE

Under Section 13 (2) of the Securitisation And Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (Act) read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002.
Whereas the undersigned being the Authorised Officer of HDFC Bank Limited (erstwhile HOFC Limited having amaigamated with HOFC Bank Limited by virtue of a Scheme of
Armalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC) under Securilisabion and Reconstruction of Financial Assals and Enforcement Of
Security Inerest Act, 2002 and in exercise of powers conferrad under Section13 (12) read with Rula 3 of the Security Interest (Enforcement) Rules, 2002, issued Damand Nofices
under Section 13 (2) of the said Act, caling upon the Borrowens) J Legal Heir{s) | Legal Fepresentative(s) Ested hereunder, to pay the amounts menticned in the respeciive Demand
Maotices, within 60 days from the date of the respective Nolicals, as per details given below. The undersigned have, caused these Notices to be pasted on the premisas of the last
known respective addresses of the said Borrower(s) | Legal Heirs) / Legal Representative(s). Copies of the said Notices are available with the undersigned, and the said Borrower(s) /
Lagal Heirs) ! Legal Representative(s ). may, if they so desire, collect the respective copy from the undersigned on any working day duning normal office hours.

In connection with the above, Notice is haraby given, once again, to the said Borrowar(s) { Lagal Heir(s) / Legal Representative(s) to pay to HDEG, within 60 days from the date of
pubkicafion of this Motice. the amounis indicated hereinbelow in their respeciive names, together with further interest (@ 18% p.a. as detailed in the said Demand Notices from the
respective dates mentioned below in column (o) Bl the date of payment and | or reslisation, read with the loan agreement and ofher documentsiwritings, if any, executed by the said
Borrower|s). As sacuny for due repayment of the loan, the foflowing Secured Asset{s) have besn margaged o HDFC by the said Borrowier (5) respactvely

Borrower{s){ Legal Heirs) / Legal Represantative(s) altention is imted to the provisions of sub-section (8) of secton 13 of the Act. in respect of tme available to redeem the securad assal’s,

INDIAN OVERSEAS BANK

sfiET st &

Indian Dverseas Bank

Balanagar Branch: 6-3-144 & 144/1 Balanagar Village
and Mandal, Kukkatpally Circle, Hyderabad - 500037

GOLD AUCTION FOR PLEDGED ORNAMENTS AT BANK

Whersas, tha Branch head of tha Indian Owerseas Bank izsuad ovardua nofics calling upon the
bomawer to clear the dues m gold kzan evailed by him'her. The barrower had failed to repay the
amount, natice ks hereby given to the borrower and the public in ganeral that the undersigned will
conduct auction of the gold cemaments strictly " As is what is Basis & Whatever there is Basis
& Without recourse Basis”. The auction will be conducted at The Indian Overseas Bank
Balanagar Branch: E-3-144 & 1441 Balanagar Village and Mandal, Kukkatpally Circle,
Hyderabad - 500037 on 15-03-20:24 at 3.00 PM for the below mentioned Gold Loans.

SL Mo.|Mame Gold Loan Number Gross Weight (in Gram)

1 HMARMADA 0003132000222 25.50 gms
CHINMAPAGA | Loan Amount Rz, O0,647/-

Please contact 8897502993 for more clarification Sd/-

Branch Head
Indian Overseas Bank

PANABYTE TECHNOLOGIES LIMITED
(Formerly known as Panache Innovations Limited)
CIN : L51100MH1981PLC312T42
Registered & Corporate Office : Office No. 105, Prmus Businass Park
Plol ko, A-195, Road Mo. 16/A, Armbika Magar No. 2, Wagls Industnal Estale
Thana - 400604 Kaharashira, India.
Tel :+31-B5767 23533, Email : complianca@panachemodara.com; Website © www.panabyie com

NOTICE OF THE EXTRA-ORDINARY GENERAL MEETING ["EGM"), REMOTE E-VOTING
FACILITY AND CUT OFF DATE

Motice is hereby given that the ECGGM of the shareholders of PANABYTE TECHNOLOGIES

LIMITED {Formedy known as Panache Innovations Limied) (THE COMPANY) will be beld on

Wednesday, 20 Manch, 3024 al 3:00 P8, (IST) through Video Conlerancing (™WC") / Other Audio

Vesual Means {"O0AVNT), 1o transact the busingss as set aut m the Nolica for the EGM.

In compliance with MCA Gereral Clrcufar Mo, 0902023 dated 25 Saplember 2023, iszued by the

Ministry of Corporate Affaws ("MCA"), Government of India and Secunfies Exchange Board of

India {"SEEI") Circular Mo, SEBVHOVDDHSPICIRZ0220164 dated 6 Ociober 2023, Companies

are allowed to hold EGM throwgh WC § OAWM, withaut physical presence of the Shareholders

al a common venue.

In comgliance with the provisions of the Companies Act. 2013 (“Act”), SEBI (Listing DObigalions

and Disclosure Requirements) Regquialions, 2015 (Lising Requlations”), MCA Circuler and SEBI

Circular, the Company has sent the Nodice of the EGM containing the specisl business ingather

with the Statement pursuant to Section 102 of the Companies Act, 2013 (the Act) by email 1o

thase Sharsholders whose emad addresses ara registerad with the Company | Depository

Participants as on Friday, February 16, 2024 and the dispatch of the same has been completed

on 26 February, 2024, Shareholders may note that the Notice of the EGM along with the

instructions for remote e-wobing and paricipation in tha EGM through WC § O8WM ane also made
avalable an the websis of the Company al weapanabyie com websifs of the S%ock Exchanges
and BSE Limited a1 www bseindia.com and on the website of CDSL . www.evotingindia.com

Pursuant to Section 108 and ofher applicable pravisions, if any, of the Companies Act, 2013 read

with the Rule 20 of the Companies (Management and Administration) Rules, 2014, Regulation

44 of Bacurities and Exchange Board of Indsa (Listing Obligations and Dizciosure Requiaments)

Regulations. 2115 as amended from lime bo fime, and the Secrelarial Slandard on General

Meetings {"55-2") isswed by the Institutz of Company Secretaries of Indis, the Company is

pleagad b provide remote e-vobng ey 1o all i members 1o cast thed vote electronically on

all resalulions as se1 oul in Ba Naties of the EGM through the alectronic voling syslem platform
remote e-Yoling) provided by Cenfral Depositony Senvices {Indig) Limited (COSL). Al the
members are inforrned that :

1. The cut-off date for defermnining 1he aligiblity of Mambers o vole is Wednesday, 13 Manch,
2024;

2. Only those Membears | Shareholders, whose names are reconded in the Register of Members
i Baneficiad ownars a5 on fhe cuf-of dale shell be entiied 1o vate using the remoée e-waling
faciity or at the EGM;

3, Any person, who acquires shares of the Company and becomes a member of the Company
after the dispatch of the Notice of the EGM and holds shares as on the cul-off date,
13 March, 2024, may oblain the login 1D and password by sending a reguesl at
heipdaskevoling@cdslindia.com. However, if such Shareholder is already regestansd wilh
COSL for remote e-Vating, fen the existing Lser 1D &nd Password can be used for casiing
the wole.

4,  The remole e-valing shall remain open for a period of 4 days commencing from Saturday,
16 Barch, 2024, 900 A M. to Tuesday, 19 March, 2324, 5.00 PM. (both days inclugive);

5. E-voling shall not be allowed beyond 05:00 PM, on 19 March, 2024, The remote e-vating
madule will be disabled by COSL after 05:00 PAM. 15T on 19 March, 2024 and onca the
wole on lhe resolulian is cast by & mamber, he ! sha shall nal be allowad to changs if
subsequently;

B, Only those Members | Sharaholdars, who will ba prasent in the EGM through VCIDAVM
facilty and have not casted ther wote on the Resclutions through remots e-Yoling, shall
be eligible to vole throwgh e-Voling system in the EGM

7. The Members who heve cast their vote by remaote e-voling prior 1o the EGM may athend
the EGM through VC/OAVM but shall not been titled to cast their vole again,

6. The Company has appointed Mr, Dharmesh Zaveri, Practicing Company Secrefaries,
Mumbai a5 the Scrutinizer to scrutinize the e-voating process and voting at the EGM in a fair
and ranspananl ranne,

8. The resuls of the remobe e-woling ang wobes casts electronically at the EGM shall be declarad
nol later than 2 (ko) working days fram the conclusion of the EGM.

Members will ba able to atiend the EGM through VG OAVM or view the live webcast of the

game providad by COSL ab wani evotingindia.com, In case Members have any guenas regardng

remote e-Voling | e-VWoling during the EGM,. they may address the same lo

helpdesk evoling@edslindia.com or Call 1800 22 55 33

By the Order of the Board of Directors
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Karma

Jl Energ

CIN: L31101MH2007PLC168823
Regd. Office : Empire House, 214, Dr. D NRoad, Ent. A K Nayak Marg, Fort,
Mumbai—400 001. Tel: 022-22071501-06, Fax : 022-22071514,
Email : Investorshelpdesk@weizmann.co.in, website : http://www.karmaenergy.com

POSTAL BALLOTNOTICE AND REMOTE E-VOTING INFORMATION TO MEMBERS

NOTICE is hereby given that Karma Energy Limited (“Company’) is seeking approval of
its members on the following ordinary resolutions through postal ballot by voting onl
through electronic means (remote e-voting):

—Sr-NoDescriptionof the Resotution
f Toapprove Materfatrefated Party Transaction(s)y withr TapirEnergy Projects timited
2 ~To-approve Materiat related Party Transaction(s) with Windia infrastructure Finance

Limited

The postar BaliorNotice (N avaitabie on the WebsIte of the Company at ntps:
/www.karmaenergy.co and on the website of National Securities Depositories Ltd (‘NSDL")
at www.evoting.nsdl.com.
Members of Karma Energy Limited are hereby informed that pursuant to section 108
and Section 110 of the Companies (Management and Administration) Rules, 2014 as
amended read with general circular nos. 14/2020 dated 8" April, 2020, 17/2020 dated
13" April, 2020, 22/2020 dated 15" June, 2020, 33/2020 dated 28" September, 2020, 39
2020 dated 31¢ December, 2020 and 20/21 dated 08" December, 2021 issued by Minist
of Corporate Affairs (“MCA Circulars”) or reenactment thereof for the time being i
force, the SEBI (Listing obligations and Disclosure Requirements) Regulations, 2015
and such other applicable laws and Regulations, the company has on 27" February, 2024
completed the dispatch of Postal Ballot Notice to the members of the Company whose
name(s) appear on the Register of Members / List of Beneficial owners as of Friday, 231
February, 2024 through electronic mail to the Members whose email id’s are registered
inthe records of the Depository Participants / Company’s Registrar and Transfer Agent.
The Company seeks approval of the following resolution through Postal Ballot by voting
via remote “e-voting”.
The Postal Ballot Notice has been communicated to the stock exchange (BSE & NSE)
and is also placed on the website of the Company.
The Company has appointed Mr. Martinho Ferrao, FCS 6221, and C.PNo0.5676 Practicing
Company Secretary, as scrutinizer for conducting the Postal Ballot Voting process i
accordance with Law and in fair and transparent manner.
In view of the aforesaid MCA Circulars, the Company seeks approval for the Resolutio
as contained in the Postal Ballot Notice by voting through electronic means (e-voting)
only. The Company has engaged the services of NSDL for facilitating e-voting to enable
the members to cast their votes electronically. Members are requested to note that e
voting commences on Wednesday, 28" February, 2024 at 09:00 a.m. and ends on Thursday,
March 28, 2024 at 05:00 p.m. In case of any queries relating to e-voting you may reac
to NSDL helpdesk by sending a request at evoting@nsdl.co.in or call on nos.. 022
48867000 / 022 — 24997000 and GDSL helpdesk by sending a request af
helpdesk.evoting@cdslindia,com or Refer the Frequently Asked Questions (FAQs) fo
Shareholders and e-voting user manual for shareholders available at the download sectio
of www.evoting.nsdl.com or call ontoll free no.: 1800 1020 990 and 1800 22 44 30.
The members whose shares are in physical form and whose email ids are not registered
with Registrar & Share Transfer Agent may update the same as mentioned in the Posta
Ballot notice.
The result of voting by postal ballot will be declared on or before Saturday, 30" March,
2024 and will be available at the website of the Company i.e. www.karmaenergy.co and
shall be communicated to the stock exchanges simultaneously.
For KARMA ENERGY LIMITED
Sd/
TV Subramania

Mumbai, 27 February, 2024 CFO & Company Secretar

~eg Yy picy b
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
For the Attention of the Creditors of Servomax Limited

RELEVANT PARTICULARS

IName Of corporate debtor SERVOMAX LIMITED

DD

Date of Incorporation of corporate debtol 08/09/201/

Jd Authority under whnich corporate

ROC, Hyderabad
debtor is incorporated / registered

Corporate Identity No. / Limited Liability] UZ29300TG2017PLC119395

Identification No. of corporate debtor

J Address of the registered office an

For Panabyte Technologies Limited

(Fermerly known as Panache Innovations Limited)

Prakash Vichhivora

Place : Mumbai Chairman & Managing Director
Date ; 29 February 2024 DN - 03123043

1), “Maire: of Boerowm/ta) / Total Outstandin Date of Description of Secured Asset(s) |

No{ . Lagal Hair(s) and : Demand Immovable Property (les)
Legal Representative(s) Dues Notice P

By Wb - (d} le)

1| Mrs. Bokka Privanka Re. 11 H.,E;M

(Borrower) and (Rupees Eleven Lakhs  |22-JaN-2024) Al that the Flat No. 511 with a plinth area of 545 Sq.11L. 01 BHEK Towear No. D04 in the name and style of “Sahabhavana
Mr. Bokka Twerty Twa Thousand Teo Tewnship” siluated a1 Willage: Bandlaguda, Mandal: Uppal. District: Medchal Malkajgin, Telangana in Sursey Mo, 42
Balakrishnareddy Hurdred and Eighly Four and bounded by North: Duct, South: FlatkMo. 512 East: Opento Sky, West: Corridor,
il:n.Emm.wng Only) as on 31-Dec-2023*

£ | Mr. Shyam Prasad

Mrs. Madavi Madaks
(Co-Borrower)

Pogada {Borrower) and

Rs. 63,82,000/-
\Fupess Sixly Three Lakhs
Eighty Twa Thausand Cnly)

as on 3-Dec-2023

All that Part and Parcel of Apardment Mo, 202 in Flogr Mo, 2n0d, in Block Mo, C, with Plnth Ares of 1305 Sq. FL, and

3 JAN-2034 common area af 305 S0, loalling Lo bult up area of 1610 S, logethar wilh Ona Car Parking slol, conslructad in praject

marmad s "Aparna Hill Park Lake Bresze™, along with undivided share of [and admeaszuring 56 Sq. Yds or 46.82 54,
Mirs. siluated in Survey Mo. 274 (part) of Chandanagar Yillage, Sedingampally Mandal, Ranga Reddy District and
bounded as under; North: Cpen to Sky, South: Opento Sky, East: Staircase &Cormdor, West : Opento Sky.

3| Mr Pantham éﬂhjﬂﬂ
Narayana (Borrower)

Rs. 11,08, 387
(Rupees Eleven Lakhs Nine
Thousand and Thres
Hundrad and Eighty Saven
Onily) as on 31-Dec-2023°

All that the piece and parcel of the open Plot Mo, 247 South Part, admeasuring 353 3q. Yds or 205,14 3. Mts., in Survey

Z2-JAN-2024 Mo, 621, 622 & 623 of “JB'S Serene City (Phase-ll)" (HMDA] vide LP. No, Q00007 1L OVPI/HMDAZDA7, situsted at

Khalsa |brahimpatnam Villags,
District under Registration Sub-District, Ibrahimpatnam and bounded ty: North : Plot Mo, 247 North Per, South : Fiof
Mo. 246, East - 33" Wids Rozd, West: Plat Nos. 237 Part and 238,

lorahimpatnam Mandal under Cherda Patelquda Gram Panchayat, Ranga Reddy

Ram [Borrower)

41 Mr Bidugu Jagajeevan

Rs. 25,97,689-
IRupess Twenty Five Lakhs
Minety Sevan Thowsand and

& Hundrad and Eighty Mine

All that the Flat Mo, 203, present Kurnool Municipal Corparation aliotted D, No, 85/369-2-5F-203 (Assessment Mo,

2 JAN-2024 TH1EDEAST), in Second Floor sdmeaasuring 874 5q. K, or 543 5. Mbrs, built up area {inclusive of comman and usage

araas| logsther wilh car parking space m the slill of “Lorven Residency™ togelber with 3888 g Yds of undivded
share of land aul of the total axient of 1833.56 5q. Yds situabad a1 rear D. No. BG/365, B61h Ward of Doctors Colany in

Moragudi [Borrower)

Seventaan Thousand Thraa

{Fupees Twenty Eight Lakhs

Hundred and Twenty One

Orily) as on 31-Dec-2023* Surey Mo, 620-8 of Kallur Village, within Kumood Musiopal Corporation, Eumaoal town and Distict and bounded by
East: Open io 3ky, West: 6-6" wide commidor, Morth: Lift, TotLot area, South: Open to 3ky.
5| Mr Jacob Rajasekhar Rs.28,17,3211- All that the Residential House construcked on Plat Na. 54 Par, admeasuring 186 66 3q, Yds or 138.78 3g. Mis,, in

P JAH-2054 SKANDA HIBISCUS A-BLOCK eaar Ganash Magar, vida LR.S. No. 1612012/0G2 apgroved plan by Kumeol

Munécigal Corporabion, in Oid Survey Mo, 34823 and Mew Survey Nos. 349001 & 349023 of, situated near Indira Gandhi
Colony, Ward Mo, 76, Kallur Yillage, Kumoal District & Sub-District undes Kurnool Municigal Corpaoration, Kumod and

T Hundred and Minsty
Four Only} &5 on
31-Dec-2023*

Sleincese,

Oniy] as on 31-Dec-2023" bounded by: East: 301t Wide Road, West: PlotMNo. 27, Nerth : Remaning land in the same plot, South : Fiot Mo, 53
| Mr. Kusampudi Balaji Rs. 23,31, 204/- Al that the Flat bearing Mo. 302 {West Facing), in Third Fioar, with columns, beams and roods, bulding known as "JSR
Manikanta Satyanarayana| [Rupees Twenly Three (22 JaN-2024) HYLAND® wilh built up arsa 1300 51, (Inciuding cormenon area and One Car Parking spaca in the slilt fioor), tgether
(Borrower) Lakhs Thirty One Thousand wilh the undivided sharaof land admeasuring 52 48 Sq. Yds (outal 1195.00 5. Yds) on Plot bearing Mo, 195, 196, 211,

212/Partin Survey Mo, 115, siluated at Meknampur Vllage & G.P., Gandipet Mandal, Ranga Reddy Digirict, Telangana
Slate and bounded as folows: Merth: Open to Sky & Lift, South: Open to Sky, East: Open o Sky, West: Comidor &

7| Nr. Bedarakota Karthik
Kumar {Berrower) and
Mrs. Bedarakota Anitha

Rs. 24,21,242/-
{Rupees Twenty Four Lakhs
Twenty One Thousand Two

Rani [Co-Borrower)

Hundred and Forty Tao
Cinly} &5 an
J1-DEC-2023*

All hat 1he House on Plat Mo. %, in Survey Mo, ToM /s, admeasuring 144 5q. Yds., or 120,39 5g. Mirs., having pinth

22-JAN-2024 area of 680 Sq. f. of R.C.C. roof. sifusted at Badangpet Village. Saroomagar Revenue Mandal, under Badangpet

Wagarpanchayal, Ranga Reddy Distecl, Regsiralion Distacl Reqistrar, Ranga Reddy (Easl) Distnct, LB. Nagar and
bounded by: Morth . 300 Wige Road, South : Land balongs o B. Bhoam Reddy, East : PlotMo. 10, West : Plotho. 8.

| PRECISION METALIKS LIMITED

Reg. Office: 6-3-855/10A, Sampathji Appts, Flat No. 4A, Saadat Manzil,
Ameerpet, Hyderabad - 500016, Telangana, CIN: L74900TG2012PLC082194
| Corporate Office: 9-19-43, Suryadev Apartments, Flat No.202, CBM Compound,
~ Visakhapatnam-530003, Andhra Pradesh GST: 37AAGCP7327L1ZX
Factory: Shed No.5, Phase-Il, Visakhapatnam Special Economic Zone, Duvvada,
Visakhapatnam-530049, Andhra Pradesh. GST: 37AAGCP7327L2ZW
www.precision-metaliks.com, precisionmetaliksltd@gmail.com, Phone: 0891-4884132

CORRIGENDUM TO THE NOTICE OF EXTRA-ORDINARY
GENERAL MEETING DATED JANUARY 12, 2024

Precision Metallks Limited ("Company") had sent Notice of the Extra-ordinary Genera
Meeting dated February 12, 2024 together with the Explanatory Statement ("Notice") tg
the Members of the Company, on February 14, 2024, pursuant to provisions of Sections
108 and 110 of the Companies Act, 2013, as amended, read with Rules 20 and 22 of
Companies (Management and Administration) Rules, 2014, as amended, ("Management
Rules") including statutory modification or re-enactment thereof for the time being in force
Regulation 44 of SEBI (Listing Obligations and Disclosure Requirement) Regulations
2015 ("SEBI Listing Regulations"), Secretarial Standard-2 ("SS-2") issued by the Institute
of Company Secretaries of India, and other applicable provisions, if any, and the Genera
Circular Nos. 14/2020 dated April 8, 2020, 17/2020 dated April 13,2020, 20/2020 dated
May 5, 2020 and latest Circular No. 09/2023 dated September 25, 2023, issued by the
Ministry of Corporate Affairs, Government of India ("MCA Circulars"), and any other
applicable laws and regulations for the time being in force, for seeking approval of
Members of the Company by way of Special Resolution, set out in the Notice by way of
Remote E-Voting Process ("E-Voting") only.

The Company through this Corrigendum ("Corrigendum") wishes to bring to the
attention of the Members, certain changes in the Item No. 2 related to Preferential Issue
of Equity Shares and in the Explanatory Statement of the said Item.

The Issue of Equity Shares on Preferential Basis was decided on the basis of Valuation
Report, wherein the Control Premium was added, for determining the Valuation. The
Company has taken the Revised Valuation Report, wherein the Control Premium has been
removed as it was not required. The Valuation Report along with the EGM Notice and
Annexure is uploaded on the website of the Company at: https://precision-metaliks.com
All other contents/information mentioned in the Notice save and except as modified on
supplemented by this Corrigendum shall remain unchanged. This Corrigendum is being
issued to inform the Members regarding the above-mentioned changes in the Resolution
and Explanatory Statement.

On and from the date hereof, this Corrigendum to the Notice form an integral part of the

Registered Address Plot No. 1269, Fourth
Floor, Road No0.36, Jubilee Hills
Hyderabad, Telangana, India, 500033.

principal office (if any) of corporate
debtor

g Insolvency commencement date In

22nd February, 2024 (Copy of orde

respect of corporate debtor received by IRP on 26th February, 2022)

20th August, 2024 (180th day trom the datq
of commencement of Insolvency Resolutior
Process)

SREEDHAR NUKALA,
Registration Number:
IBBI/IPA-001/IP-P00432/ 2017-18/10755

Estimated date of closure of insolven-
cy resolution process

istrati u
the insolvency professional acting
as interim resolution professional

Address and e-mail of the Interim
resolution professional, as
registered with the Board

#6-3-2527A78&9, Flat No:203, Mount Castlg
Apts, Erramanzil Colony, Near Taj Deccan
Hyderabad-500082. Ph: 9848146369
Sreenuka_1@yahoo.com

10 Address and e-mail to be used for

#6-3-252/A/8 &9 Flat No:203,Mount Castlg
Apts, Erramanzil Colony, Near Taj Deccan
Hyderabad-500082. Ph: 9848146369
Cirp.servomax@gmail.com

correspondence with the interim res-
olution professional

11 Last date for submission of claims

11-05-2024

14 Ulasses ot creditors, It any, under clause (b

Not Applicable
of sub-section (6A) of section 21, ascer-
tained by the interim resolution professional

Ty Names of Insolvency Professionals

Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

—

(@) Relevant Forms and
(b) Details of authorized representaq https://ibbi.gov.in/home/downloads
tives are available at: (b) Not Applicable

(a)Webplink:

E | Mr Abdul Rasheed
(Borrower) and
Mrs. Begum Kauser
(Co-Borrower)

Rs. 2337171/
[Rupees Twanly Thres
Lakhs Thirty Seven
Thousand One Hindred and
saventy Cine Only)
a5 on 3-Dec-2023"

All that the Flat Mo. 307 on Third Floor bearing Municpal No. 11-5-44'85307 (PTI Mo, 1071107048) admeasuring 327

22 JAN-2024 Sq. FLoor B5.12 Sq. Mirs,, along wath an undivided share of land 20,00 5q, Yds., or 16.72 5. Mts., in the complex known

&5 “AMIN TOWERS" i premises bearing Municipa! Mo, 11-5-44 situated at Red Hills, Hyderabad, Telangana Siste
and bounded by 25 under; North : Staircase and Lift, South : Open io Sky, East : Corridor, West: Opento Sky.

Date: 28-02-2024

Place: Hyderabad

Regd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai- 400020

*with furtherinterast (@ 18% p.a. as applicable, incidental expenses, costs, charges efc. incured fill the date of paymeniand / or reafization.

IF ther 2asd Borrowers shall fail to make payment to HOFC as aforesaid, then HOFC shall proceed against the above Secured Assetis) /Immaovable Propertylies) under Secton 13 (4) of
the said Actand the applicable Rules entirely ai the risk of the said Borrower{s)  Legal Hein's) f Legal Representative(s) as to the costs and consequences.

The said Borrowar (s)/ Legal Heir(s) | Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured Asset (s) / Immaovable Propartylies), whathar by way
of sale, lease or otherwise withoat the prior written consent of HOFC. Any person who contravenes or abets contravention of the provisions of the Act or Rules made thereunder shall
be hable forimprisonment andior penally as prowided under the Act,

For HOFC Bank Limited
Sdi-
Authorised Officer

Notice which has already been circulated to Shareholders of Company and shall always
be read in conjunction with this Corrigendum which is also being uploaded on the website
of the Company at https://precision-metaliks.com/ and also on the Central Depository|
Services (India) Limited ("E-Voting Agency") at https:/lwww.evotingindia.com/
By Order of the Board
Precision Metaliks Limited|
Rakesh Kumar
Company Secretary

Date: February 28, 2024
| Place: Visakhapatnam

ofice 1S hereby given that the National Company Law Iribunal has ordered the comj
mencement of a corporate insolvency resolution process of the SERVOMAX LIMITED
on 22nd February, 2024 (copy of order received on 26th February, 2024).
The creditors of SERVOMAX LIMITED, are hereby called upon to submit their claims
with proof on or before 11th March, 2024 to the Interim Resolution Professional at thg
address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. Al
other creditors may submit the claims with proof in person, by post or by electronic means
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicatg
its choice of authorized representative from among the three insolvency professionalg
listed against entry No.13 to act as authorized representative of the class in Form CA.
The submission of proof of claims should be made in accordance with Chapter IV of the
Insolvency and Bankruptacy Board of India (Insolvency Process for Corporate Persons
Regulations, 2016
Submission of false or misleading proofs of claim shall attract penalties.
SREEDHAR NUKALA (Insolvency Professional
Registration Number: IBBI/IPA-001/IP-P00432/ 2017-18/10759
Interim Resolution Professional in the matter of
SERVOMAX LIMITED
AFA Valid t 03.12.2021

Date: 28th February,2024
Place: Hyderabad
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